IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

0.A. No. 551/93
KA AHNE X

DATE OF DECISION 1-2-1994.

7 i R i
Shri Xanubhai Ranchhodbhai Petitioner

Shri P.B. Sharma .
* Advocate for the Petitioner(s)

Versus

Union of India and Others
~ Respondent

Bhed A1) Kraghs Advocate for the Respondent(s)

CORAM :

The Hon’ble Mr. N.B. Patel Vice Chairman

he Hon’ble Mr. K. Ramamoorthy Merber (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?\\"

2. To be referred to the Reporter or not ? I\ {

2

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?




Shri Kanubhai Ranchhodbhai

Conservator of Forests

Vadodara Circle,

Satyen Building, Raopura

Vadodara i Applicant.

Révocate Mr@ P.B. Sharma

Versus

1, The Union of India
Ministry of Forest and Enviponment
C.G.0. Complex, Lodhi Road,
New Delhi

2. The State of Gujarat
Notice to be served through the
Secretary to the Government of Gujarat
Forest & Environment Deptt., Sachivalaya
Gandhinagar.,

3. The Principal Chief Conservator
of Forest, State of Gujarat,
lst Floor 40, Annexe Building,
Raopura Vadodara, Respondents.,

Advocate Mr. Akil Kureshi

ORAL JUDGEMENT

In
O.A. 551 of 1993 Dates 1-2-1994,
¥or Hon'ble Shri N.B. Patel Vice Chairman.

o

Copy of the order disposing,the applicant's representa-

tion may be taken on record.

Pursuant to our order dated 11-1-1994, the representation
of the applicant against adverse remarks is already disposed of by

order dated 31-1-1994.It is stated on behalf of the State Government




that the decislon taken on the apolicant s representation is

already despatched to the applicant. A copy of the decision is

furnished to 1
In view of thg decision taken on the representation of the
applicant, Mr, Sharma seeks permission to withdraw the present
O.A. with liberty to file a fresh 0.A. against that part of
the decision by which the applicant may feel aggrieved,
Permission granted with liberty as prayed for. Application

stands disposed of as withdrawn. No order as to costs.

//i::> ‘
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V—" e oA —— X
(K. Ramamoorthy) (N.B.Patel)
Menmber (a&) Vice Chairman.
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Under Section 19 of the Administrative Tribunal Act, 1585,

It has peen scrutinised with refirence to the points mentioned in
the check list in the light of the provisions conteined in the
administrative Tripunal act, 11963 and Central sadministrative

Tribunals (Procsdure) Rules/1985,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH AT AHMEDABAD

APPLICATION N0 SS1 OF 1993.

BETWEEN

KANUBHAI RANCHHODBHAI,

CONSERVATOR OF FORESTS,

VADODARA CIRCLE,

SATYEN BUILDING, RAOPURA,

VADODARA - 390 001. «s+ Applicant

AND

1. The Union of India,
Ministry of Forest & Enviromment,
C.G.0. Complex, Lodhi Road,
NEW DELHI.

2. The State of Gujerat,
Notice to be served through the
Secretary to the Govt. of Gujarat,
Forest & Enviromment Deptt,
Sachivalaya, GANDHINAGAR.

3. The Principel Chief Conservator
of Forest, State of Gujarat,
1st Floor, 40, Annexe Building,
Raopura, VADODARA. .+« Respondents

1. PARTICULARS OF THE APPLICANT ¢

( i) HNeme of the
dpplicant

(ii ) Neme of Father RANCHHODBHAI PATEL,
(iii) Designation & Conservator of Forests,
Office in which Vadodara Circle,

enployed Satyen Building, Raopure,
VADODARA - 390 001.

.

KANUBHAI PATEL.

.

2. PARTICULARS OF RESPONDENTS :

(a) (i) Neme end/or designa- : The Union of India
tion of the Respon- Notice to be served
dent through the Secretery
to the Govt. of India
Ministry of Forests &
Envirorment, CGO Complex,
Lodhi Road, NEW DELHI,



¢ ' : -2 -

o (ii ) office Address : - do -
of Respondent
(iii) Address for Service : - do -
of Notice

(b) (i) Name 2nd/or desig- The State of Gujarat
nation of the Notice to be served
Respondent through the Secretary
to the Govt. of Gujarat
Rorests & Enviromment
Deptt, Sachivalaya,

*e

GANDHINAGAR.
(ii ) Office Address : - do -
of Respondent
(iii) Address for service : - do -

of Notice

P

¢) (i) DNeme and/or desig- The Principal Chief
nation of the Conservator of Forests,
Respondent State of Gujarat,
1st Floor, 40, Annexe
Building, Raopura,

(3]

VADODARA.
(ii ) oOffice Address of : - Ay -
Respondent
(iii) Address for service : - do -
0 of Notice

2. PARTICULARS OF THE ORDER AGAINST
WHICH APPLICATION IS MADE

( 1) COrder No

e

Govt of Gujarat DO letter
No CFR-1283=18-V=1

dated 18-1-1988 communi-
cating incorporation of
Adverse Remarks in the
Confidential Report of
the applicant for the
year 1986-87.

DO letter was received
by the applicant on




(iid)

( iv)

Passed by

Subject in Brief

.o

Secretary to the Govt of
Gujarat, Department of
Forest and Enviromment,
Sardar Patel Bhavan,
GANDHINAGAR.

The applicant is a permanent
member of the Indian Forest
Service. Adverse Remarks
endorsed in his Confidential
Report for the year 1286-87
were communicated to him
under Govt of Gujarat Demi
Official letter NO CFR-1283-
18-V-1 dated 18-1-88. The
applicant made 2 represen-
tation vide his letter

No EST/ A/ T-7/467 of 1987-88
dated 17-3-1988 requesting
expunction of the said Adverse
Remarks. Thereafter the
applicant has issued several
reminders but no action has
so far been taken by the
respondents to dispose of the
representation of the applicant
The applicant has 21so made

a memorial to the Honoursble
President of India vide his
letter No EST/ T-27/27 of
1993-94 dated 3-5-1993 but

no action has been taken on
the same 2lso as yet. The
applicant has been superseded
for promotion by his junior
officer and is likely to be
further superseded if his
reoresentetion is not dispnosed
of. OA 98/93 alongwith Review
fpplication No 42 of 1993
with regard to nonaprbmotion
of the applicant is pending
admission with this
Honourable Tribunal.

- 4 -
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L. JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter on
which he seeks redressal is within the jurisdiction of
this Honourable Tribunal as per section 14 (b) (i) of the

Administrative Tribunals Act 1985.

5 LIMITATION

The applicant declares that the cause of action
arose due to non-disposal of his representation d&: 17-3-1988
and that the cause of action continues from day to dey.
The spplicant further declares that the apprlication is
within the limitstion under Section 21 of the Administrative
Tribunals Act 1985. 2 separate condonation application

Justifying filing of this OA is also being filed.

6. FACTS OF THE CASE

(a) The applicent is a citizen of India and he is
entitled to invoke the Fundamental Rights guaranteed
under the Constitution of India. The applicant Jjoined
the Indisn Forest Service as Asst Conservator of Forests
as a direct recruit on 2-4-1964.

(p) This application is directed against the

arbitrery and malefide attitude of Respondent No 2

in disposing of the representation of the applicant
regarding expunction of Adverse Remarks from the
Confidential Report £m of the applicamt for the

year 1986-87.
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> (¢ On the basis of his brilliant and meritorious record,
the applicent wes promoted to the rank of Deputy Conservator
of Forests in October 1971. The 2pplicant wes subsequently
promoted to the renk of Deputy Conservator of Forests in
February 1982. During the long and meritorious service, the
applicant has held various important appointments. He was
appointed Public Relations Officer on questions relating to
Forest and Enviromment during the 5th session of the 6th
Legislative Assembly in 1982. For his outstanding performance
in Public Relations duties, the applicant has received an
eppreciation letter from the Govermment of Gujarat. The
Officer has also held the officiating appointment of
Conservator of Forests, Research and Working Plan Circle

Vadoders in the early stages of his career.

(q) The applicant was posted as Conservator of Forests
Junegadh Circle in June 1984. Besides the duties of his

own Circle, the applicant also held the charge of Conservator
Wild Life Circle Junagadh for a period of about 8 months.
During his tenure at Junagadh, the applicant had taken up

the huge task of extensive tree plantation along the
Saurashtra Coast to prevent soil erosion. The applicant
introduced 2 number of new irrigation and plantation schemes
in the circle. He provided an improved type of stone well

fencing for the forests which proved to be very effective.
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The anplicant constructed check dems to conserve water for
wild life like Blue Horse ( Neel Gaya) which otherwise used

to be a great nuisance to the neighbouring wvillages.

(e) The applicant also made indepth studies of the staff
enployed in his circle and made adjustments to improve
functioning. He made a number of representations to aug&ent
the staff in his circle and also took up cases for return
of the staff of his circle employed in other places. During
the long drswn and furious strike of the werkers in the
circle, the applicant faced the situation single handedly
despite heavy odds against the apprlicant. The applicant
was successful in bringing the situation under control by
maintaining a healthy raovport between the Circle and office
of the Principal Chief Conservator of Forests and The
Secretary Forests and Enviromment, Govt of Gujarat. He was,
however obliged to convey the day to dey information direct
to the Secretary, ForestsPnd Environment, Gandhinagar. For
the conservation of Gir Forest, the applicant had projected

requirement of flying sgquads to the Govt.

(£) The performance of the applicant was greatly appreciated
by the;then Prime Minister, late Shri Rajiv Gandhi and the

the fomer Chief Minister of Gujarat Shri Mmar Singh Chaudhary
during their visit to the Gir Forests and other areas of his
circle. His werk wes also acclaimed by the former Chief

Secretary Shri K Shivraj.



P
w (g) The applicant had continuously earned excellent

Confidential Reports ever since his joining the service in
1964. During his long service of 24 years he was never
communicated any adﬁerse remarks till 1987. He continued
to receive acclaim for his excellent perfomance and earned
his promotions in his own turn on the basis of his outstanding
performance.
(h) PrRe Due to the expeditious efforts and ambitious scHires
of the 2pplicant to protect the forests from extinction, to
introduce new methods of irrigation and tree plantation and
to further develop the forestry and wild life in Junagadh
Circle}u%hen principal Chief Secretary Shri 2.S. Kﬁpasﬁiand
the then Chief Conservator of Forests Shri A.G. Pinto were
irritated due increased work load from the projections made
by the applicant. They were 2lso ?‘J?.lv:ed due to the direct
Cerling of the applicant with Gandhinazar during the workerst
strike. They were 2lso envious of the gbplicant’s receiving
accleim and appreciation from the former Prime Minister and
the former Chief Minister.
(i) Subsecuently the applicaent was posted as Conservator
of Social Forestry, Bharuch Circle in October 1987. He was

mmunicated some Adverse Remarks incorporated in his Confi-
dential Report for the year 1986-37 vide Govt of Gujarat DO

letter No CFR-1283-18-V-1 dated 18-1-1988. A copy of the

Annexure-A-1 DO letter is enclosed hereto marked Annexure 'A'-1.
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o (9 Aggrieved by the vicious and malafide acl of Respondent
No 3, the applicant made 2 detziled renresentation to Responden
No 2 explaining the entire circumstances under his k letter
No EST/ A/ T-7/467 of 1987-88 dated 17-3-1988, hereto annexed
Annexure ' A'-2 and merked Annexure 'A'-2. The spplicant issued 2 reminder
Anmnexure A-3  dated EST/ A/ T-7/241 of 1989-90 dated 5-8-1989 ( Annexure A-3).
When no response wes received from respondent No 2, the x
applicant issued another reminder bearing No A/EST/T-7/95
. of 1992-93 dated 6-11-1992. A copy of letter dated 6-11-1992
Annexure A-4  is annexed hereto and marked Annexsure A-4. Due to in—
difference on the part of Respondent No 2, the applicant
approached Respondent No 1 under his letter No EST/T/2/4354
of 1993-94 dated 30-6-1993. The letter is enclosed hereto
Annexure- A-5 and marked Annexure A-5. However, no reply has so far been
received from Respondent No 1 also. Ultimately, the applicant
made 2 menorial to the Honourable President of India under
his letter No EST/T-27/27 of 1993-94 dated 3-5-1993. Reply
to the memorial is still awaited. A copy of letter

Annexure A-6 dated 3-5-1993 is annexed hereto and marked Ammexure A-6.

(k) The applicant has been superseded for promotion by
his junior Shri P.A. Malwade. 2Aggrieved by the wrongful
promotion of his junior officer, ignoring the epplicant's
right, the applicant approached this Honourable Tribunal
for redressal and justice vide OA 98 of 1993. The OA
alongwith a2 Review Application is pending admission with

this Honourable Tribunal.



- G ;
(1) The applicant is now holding the charge of the
Gonservator of Forests, Vadodara Circle, Vadodara and
continues to serve with equal enthusiasm and devotion to

duty despite under-going humiliation and harrassment at

the hands of the reshondents.

7. RELIEFS SOUGHT

In view of the facts and circumstances explained in
para 6 above, the applicant prays before this Honourable
Tribunal for i-

(B issue of suitable directions to the Respondent No 2

to dispose of the representation of the applicant without
any further delay and “to communicate the result thereof to
the applicant.

(B) awarding the cost of this application to the applicant.
(o) grant of anyother and further reliefs ag may be deemed
juSt and proper in the interest of justice.

and for which act of kindness and justice the applicant shall

for ever pray.

8. INTERIM RELIEF

As the disposal of the representation of the applicant
by itself will not in any way affect the interests of either
the applicant or those of the resoondents, it is prayed
that this Honourable Tribunal be pleased to issue necessary
directions to the Respondent No 2 to dispose of the represen-
tation as 2 measure of interim relief to the a2pvlicant as
2 special case.

- 10 -
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\o . DETAILS QF PEB REMEDIES EAHAUSTED «

‘.

The applicant has exhausted all the remedies to get the
adverse remarks expunged fromw his confidential Report for the
year 1986—87.} The applicant made a detailed representation
to the Respondent No 2 under his letter Ko EST/A/T=7/467 of
1987-88 dated 17-3-1988 =and thereafter he issued a number of
reminders but no acticn has so far been taken by the pespondents.

The applicant also approached zespondent NO 1 un’er his letter

no EST/a/m-21/4354 of 1993-94 dated 30-6=1993 with copies to all
concernad but no reply has been received as yete Ultimately, the
zpplicant made 3 memorial to the gounrcble President ol India vide

his letter I sT/T=27/27 of 1993-94 dotede 3=5-1993 but the

O

reply is still being «waited.

I _ S
10, MATTER HOT PE PHDING WITH ANY OTHER COURT ETC

The applicent further declares that the matter regarding
which this apoliclen has been made, is not ~ending before any

gourt of law or any other authority or any other Bench of this
\
|

Honourable #ribunal- yowever, bis ¢pplication for non=promotion

\
| -
Oi 98 of *q93 alongwith a Review application No stamp 42 of 1993,

is pending admission with this Honour -ble Tribunale

11, BLRTICULARS Or POSTAL ORVER IN RESZECT OF LPPLICATION FEE

Orier xilo }j\ L848R dasted de~3-93 for a sum of
o Comt-
Wﬂs enclosed.

fifty only issued by Post laster

$ OF INUEX. &n index con 1wtaining the details of the

a2

12.

ocuments forming part of this application is placed at the front p

13, LIST OF DHOCUHMENTS
mnaxure A=1 Annexure A=4
annarure =2 Jnnexure A=5
INNANUre A3 mnexure AebH
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relief as may be deemed apprepriate

(e} Award amyethe
by the [Hem'blé Tribumal.

ma fer/which act ef kindness the spplicaat shall**s”

aver pxl'ay.

"tf/’
\*_—~

Applicant

Tdentified by mwe.

“\\‘\‘ ,,_5k~0111/

(P.B. Sharma)
Advecate fer the Applicamt

ERIFICATION

i, ¥anubhai Ramchhedbhai Patel, werking as
conservater sf Ferests, Vadeiara Circle, Vadedara, 4e
hereby verify that the comtemts frewm p-ra 1 te 15 . aveve
are t;ue te wy persemal knewledge and belief amd that
I hav% net su pressed any wmaterial facts.

PlaCJ : W Mp

pate | ¢+ 4 \7]13 applicant
Te
The Registrar,

central Admimistrative Tribumal,
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No.D,0,No, Crh=1283%=18-V-1
AerAA UBIR , ‘
GOVERNMENT OF GU!2 AT

. Athxﬁuk* (
qet @il yulqen Tasua A
FOREST & ENVIRONMENT DEPARTMENT

UL WA olde, odls 1¥-¢, WHIAN-3CR ot e
Sardar Patel Bhavan, Gandhinagar-382010.

C.R. Samejpati, “ 18 JAM B8

Seoretary, Date

¢ -

Deer Shri Prdel ; J /‘3“0“76/

I gm desired to coummunicete to you the following
edverse remerks in corporgted in your confldemtial report for
the period from 1-4-1986 to 31-2-1087 i~ |
"He i8 very 6low in disposal of paper work end needs constant
goqding,
His comprehension:of technicel matters is limited,
BiS comtribution in %he field of exploring new uwethorde of
wa;k is prectically nil.
Heé i8 ungble to organite and motivetle his subordinates for
gquick disposal oi peper wurk,
ﬁe zuns the officies of the cirecle in g rouvine magnner without
a 8ense of purpose snd direction,
He should exercise more control over his office staff for
quicker disposal of paper work'.
2, The gist of other part of the report is thet you were gble
to set targets for your subordingtes officers which ware
reglistioc you are willing to gssume responsibilities,You are
able to tske routine decisions, You agre cépable of prefenting
cafes clearly on paper and in discussion@.You evgluagtes the i
performence of your subordinztes objectively and iuwpertielly.
You mgigtain cordial rclations with fellow officers,syapethetic
towards subordinates.,Respongsive to public needs gnd acceseible
to the public. You are sincere officexr but your intellectual

faculty is limited,
—-2__



o D e e

3. The edverse remarks inpere one above are brought to ’?L’

-

., Yyour notice in order that You may megke positive efforts

to ovgrcome the short comings,

4. In cese you have gny representation to make for the
modification/expunction of the gbove adverse remerks,
you mey mgke it within three months of the receipt of
this letter. Any representation submitted after this
time limit will not be considered unlecs there is

Batisdactory explanstion for the same,

Kindly acknowledge‘the recelpt,

Yours sincerely,

/?Zﬁ&izﬁéﬁ
(C.Re Satejpati)

To,

v -"Shri K.R, Patel .

Conservator of Forests,
ExtenSion Circle,
Bharuch,
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S8ubi~ Representation sgainst the

adverpse renarksg for the riod
from 1.4.1986 to 31. 5. 1987
to SBhri. X. R. k‘.l. I¥s
Congexrvator of Yorests, Junagadh
011'010. Jm‘dh.o-ooo
¥oi BST/a/T.1/ 46 ot 1967,88,
Bhuuch' dat@dl 1705019880
TO, — IR rd
The S8ecretary to the Govermment, e (“7“}'
Foreat & Environment Department, '
awhivm’" '/“E'LL
G ANDHINAIAR. A

Mgfi~ 10 letter Ko: orn/laey/m{vq/datea 18.1.
1987 from the 800:“013. orest &
Bpwironment Departemert.,

My representations against the adverse
rexmarkg are ag under i~
The Zollowirg adverse remarks have been

communicated to me,

1. He ig very slow in digposal of paper work
(:;%l needs cogaﬁnnt goading .

2. His counprehengions of ¥echnical matter

is limited.

Je His contribut ion in the field of exploring

new methods of work ig pri’tioully nil.

4. He is unable t‘o organise axd wotivate his
gsubordinates for quick disposal of paper worke.

5. He runs the offices of Cirocle in a routine
manner without a senge of purpose and directiond

6. He should exercise more control oWer hig
office gtaff for quicker disposal of paper work _2_



He is very slow in disposel of paper

work and needs congtant goeding 1=

I %00k over the charge of the Congervator

o2 Forests Junagadh Circle off 25.6.1984 and relinquished :
29.8.1987. During these periodﬁ! constantly guided

the office staff for quicker disposal of paper works amd
4rained in these works. It is no (. of my explaining
here. Thig facts can be better verified !“"’b:h' ataff
only contacting them at Junagadh. They vo\lld/{in dettex
postx position to give evidense than me.

2. T gtudied the wark load of office and gtrength
of the off ice staff. I found that office staff is
inadequate. I brought to the notice of the Principal
Ohief Congervetor of Foreasts, thig faots and requeeted

him t0 post some nore staff. But mo actions were taken.

I augmenied, the staff amonget Circle and divi glone
offices and gtrengthen the office gt¥aff adding 2 more

scocountantg, 2 to 3 more olerks and one swrveyor and

vedii ¢ res ped the burden of work on eash table and improved

the disposal of papers. This can be verified by coiparing
the eteff pattern in the office bdefore and after I @
%00k over the charge.

Je I had requeated to the Principal Chief
OongerYator of Foreasts to £111 up the post of Agsistant
Congervator of Forests whioch was created for Junsgadk
Oirocle with view to improve tle office workas. Bven a4t
fwxx lot of correspondamse,the same was not fillsd up but

X3 Dbeing utiliged by the Principal Chief Congervator of
Yoxests even to-day. S



3 (ﬁo\

4.;( There wan a need € oreating a post of
Dy.Congervatar of Foresta at Rajko¥. I had made the

proposal to the Principal Chief Congervator of Yorests
to oreate the same, He d1d not proposs to the Gover ment
but agreed to post Assistant Conservater of Foreste

and the same wae fidled up. Thiw was .done %o help the
Dy.Conservator of Foreasts Jamneger in his office as
well ay field works, ¥ho ig also looking after the
Bajkot digiriot. This improvement had +nken place af

ny instant, {
Se I held the chaxge of Wild Life Oirocle Junagsdh }
al several ocoasaions amounting nearly 8 momthg. Dur ing |
whoio this period I hud held- the ochargy satigfactorily.
The climax wam at thne txnn;)/\-trike of Fareegt subordinates.
Daring the atrike poriod alsoc I held the churge
satisfastorily. The Principal Chief Congervztor of Morcsia
and Government im eware about the gagme. Even though
adverse remarks have beem given to me and comaunicated

%0 me by the Gover ment. ihig is the most ungrateful
even¥g. During the period of strike I hsd made a very
quick reports @ to Goverment and the Principd Ohief
Conservator ofForestas ¢ to Wwing the facts to their
nRotise. Now how it can be said that I was slow in

the paper works.

6. I had maintained a get of Mk Statistiocal
infarmations for quick di apogal of pep ar works. The pet

of guohém informations ig attached herewith. Prom the
persual of 1%, will bs seen, that I had taken a keen
interest for digposul of paper works. In theee

ate



agpeots offioce staff were aiso pergued $0 maintain guch
infcfuation with them ag resdy refersnces. This
has been done only with X the view 40 digpose 0of papera
quickly. Eormally 1t ig not the practice %o maintain
»x guch information af Cirogle level.
Te IS 1g diffioult t0 give whole account for
the trouble I took for improvement ofmoffisce works but
the serm can be better geen in the office of the
Jumgadh Circle am if the amtaff of the office are
intferviewed. They would be in better positions to give
full mccounts of it and I am confident about 1%, am
major works are lying in the office.
2. Hie comprehengions of techniocal matter

ig limited ;=

To improve the ¥echnical works inthe f£ield,
I took the following steps.
l. The stone-wall fencing around the reserved
forests sreas and grass viddieg as per existing practice are
- gongtructed in one meter at base, one meter in height
ari 60 cm at top. This & structure by the experience ig
found weak amd needs conatant repairs es well ag im also
no¥ gerve ugeful purpose fully for the purpose foxr which
it ig oreated. I ingtructed the ny.oonaarvatoru of Porests
to construot a struoture of 2 mt. at bage, 1 mt, in height
and 1.5 ot at top, and Yo gee the resultse. It was found that
thig is better gtructure. Thig was also seen by the higher
Officer. Thia change has cowme up after nearly 15 to 20
yearg, However o0ld practiceg are still continued in

other parts. A 5.
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2o A8 many places fencing around grasae

godown neede repairs. I gave inatrvotiona to the
Dy.Coneervator ofForrsta to prepare trench fenoing and
dibble the seeds. It had given a good effect, Thig can be
geen at Keghod, Gadhada, 1heba and othere grass depot.
The department hus no rpg@d]ﬁ?_ox this tg-duy even to-day.
This hag been done by ne.

Je There were merioug complainto about damage %o
the mgricwlture crop from Nilgmi( Blue bull ) in the ‘
villsges of Lalpur talnka of Jawmager district. The
Principal Chief Congervator ofkXorests had infarmed me %o
40 something abowt 1it. I visited the sreas and directed
Iy .Comservators of Yoreate to construct a check dam

of guitable design, so as, it congerves rain water and
withgtand, during heavy rainfall esfalnet apeedy ranoff.
guch structures ware conetructed and the Primipal

Chief Commervator of Foreests wam infarmed. The other
Dy.Congervatorg of Yorests inm Oircls were also

{nfarmed %0 congtruot such check damp. A8 m resul¥ of

t ay instruotions, such structures are comming up 4n
thege ersase. Thie ig =& revimion of constructions

of small oheck dams which are normally washec out

during hea¥y mongoon and does not serve ery useful purposa
Thig change has oowe up after nearly 30 years. Howevexr
practice of congtructions of gmall c¢heck dame are

gtil)l contimed in other partsa,
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4. ™ Baursghtra is mogtly soaxrciiy wreas. This
areas Meed more moigture conservation works rather Yhan
plant ing more number oI geedlings. During ingpections

it hag been found that this aspect 1ig neglected and
more euphasis is givox;‘f“of pi.ntm uﬁdlina-. Evemr in
plaxting sesdlings alan thers i@ a need of immediatve
charge in itg technique. For noisture eoncervations,

in Bhatls range of Jamnegar distriot, in Ranava¥y

Ranfe in opsrgy plantatlon, rt village Bordi, in
Junagadh distriot, amd in gurendranng ac diviesion in
Baldans villege near Limdi, mew molsture oongervation
praoticen ot trepoh fercing end goil congervation

worke eround plunts were shown to the staff and sdopted.
sueh soil comservation works were cexried out in village
8apar and shown to The Hoxe. Pripe Minlster of India
during his vigit and apprecletode. For ohanging the
technique of planting secdlince corregpondances were ale
made with the Principal “hietf Congervator of Yoresis
howsver no decigion wae talien by hime All thege

ghangam had comwe up dve Yo my keen irteregt only.

. There wre ¥ast desert creas, in Surendranagar
Jamnnger am in Bhavnagur digtrioct. New technique

of preparirg kysries like puddy tield, were shown fo tle
stsff and so edopt the =zome so thal more moisture are
gopserved dvring reiny teason, snd belps the geedlinge
planted.

£, T
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6. X The now Yechnique of watering the eeedlings

in eoagtal aress attor preparing e gmall pits upside of
Wkl 4

the of planted sesdlings and to £i11 up the pits

with water, instead of syrinkling the water around plante
was shown to the staff. Thig will aveild ragteage of wat er
and waterwX will be zyxixn availnble t0 the plants in
ite rootrone and will be Ty utili,ed by the plantse

This hag ¢iven & good xamulisg axd old pfo.otiée of

water ing was sboudonad.

7. I have tried to inprove the roofing pattem
of grass godown clhang i the cemant alieets oY gelvenige
ghaeta by 8in¥ex plastis sheetg. The Dy.Congervata

of Yorests were info-med and even lccal ngext wag
congulted. This is yet to be done by pursuing further.
Thig will avoid more braakage of Comant ghaet and
reduo® tne weight of roof aml hoavy cogt of iron
galvanige e sheets. Whether Cpief Conservator of

. Foreate will psrsue further ?

8. The Frincival.Chief Conmervata ofForests

and tha Chiat Ccnearvator of Koreats have tried to
inplenant = gohene of accianl security trxrough

plantations which has bsen practically fgiled in Apsnavi
villoge of Rajpipls Wegt IMvieion, In Glrner forests

0f Turagsdh digiriot. The Dy.Conservetor otForeats
Junagndh amd I had informed that thip is not a daeirable
goheme %0 implement in those arens. Lven though they

huve tried their besd ani lngletcd Vo adopt the same. Thie

ghoag thoir uncemp ehanaion of technical matter. B8




% I have gubmittad the proposal for
mgnagement or grass viddaieg and digtxibution of gxrass
from godowng threugh different sgencies. They have

not taken any decision snd not aprroach 40 theGover ment

vith any decision.

10. I have suggeated several charges, in
irrigated plantation in Dhachalpur village near
Ohoti1la, prepureticu a pure plot of neem treca at
Surendrenagar, nesr nur gery site, iuprovement of roads
ax! tc grreegt runoff of water by ocongiruoting check dama
4y nalmeg in the Gir foreate. Thi- all shows my
intereat of improving tie field works. These all will
prove whether I have ococmpcehenaion of technical

ot Vor MWagreds O ol oy [ (e
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3. Higz oontribution in the field of oxploring
naw method in prectioally nil ;-

T ayplmatiors ot Vhia advergy rgoske

hage Yecr ceovered ogaioet o c odvar Ae T etk nwaber

Ywo weioa ne Lrothes crorke are offerad.

4. Hs ywng Toc of4~03 - Tiprela ir Tt wne

@AMCE WiL.i0dl 8 Juns? u) parposa and dircetiong~

It 18 vetter the ooinion of the 1y
Congervatcr offorests Junrqadh Cirola ave obtalned in
thoge raapects, Mluirmat 1y ortect¥ oY nmy working <411
aave wmostly fallon smtheme Their revoretg widll be @ botter
Teply Tor thig para inatend ot my replying tiue galio.

Yhet they feolt eheut W vMexr<int, 1Y thay #DswWar will be
Prep e,

/

& pEeper ansver of thie para then ny replyins /
thes grus.
S He ig wneble 10 oryanise and wot ivave his

gLoardinates o usr o diepovch of neper worX e

Thig ie alec cowernine to the gtaff of Juregadn
Civoles It ig Lotter L6 .ne. ava contactec ~n¢ (vasticned?
about thig adverms ro.uo: . ms nic. aee tiey b roceive@
guidente and insiruc. iong frowm e and wualber (1a7 heve
benefited or not, iieir re;linrg 10y he congidered ag finale
I va oonfideni 01 1At Lhey 10 rarly 0 “avowr of e .

I have nounsig to Al e e exvlinatiorg o Avor an pore
£ al

nuubey one clec cover e Yo repdy of thie para srd hernos

na frrdrer rooevp = o~ < 1560

v -y . DI

|
i
|
|
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P

General i~

b

My @elf upyraisal 19port of the yYear 1986.87
Way kKindly be psvaued, It will be meaen that exuot
oppogite t0 it adverse rewarkas huv7e been written. It shows
tuat the @ame havwe boen wriiten keeping the pareon 4n
Viev and uot hia works. Nothing new hag been added then
what have wentionad In gelf appralsals, This shows
deliberate moticra.

Cage -

I qubmit the documentg im % pacta in gupport
of what I have mertioned gbove (1) Fepers pertaining to the
inpr ovewent of office works (2) Instruoctions on techniocal
works. (3) Btatisticel Informetions, In facts major
workg lie in the office as well gs in fieldg. I£ theYy are
exarined, The correot piocturem will be mvailablo., The
Government 1g requestcd not to dupemilddx depend on adverse
renarkg but t0 verify the facteg and come to a conclusions.

In view or thig 1% is requestsd entire adverse
remarkg muy be viewed a¢ wentioned agbove and the gnme
may kindly be expunged from my eonfidontial reporte of
the year 1986.87 ani 1 way kindly be inforuoed,

\«
Conservetor of Foreats,

8o¢cial Forestry, Hharuch
59, Bhrugupur society,Bharushe.
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gub.~ depresentation sgaingt the Ik >
adverse retiarks for the period
from 1-401986 %0 31.5.1987
o %0 Bhri KoRoPQ‘Ql. 10?08.
Congervator of Forasts,
Junagadh Circle, Junagadh.

/|

v
No: E3?/a/.77 M| ot 1989,90,
Bhamoh dated 5080 9890
%o, . /I;I‘LL( GG?W '
The Ad4dl. Chief §eeretary %0 the Govermment, '/..««-Q‘WLO"Q/«

Forest and Raviromment Departiment,
8gqchivelaya Blook No: 14,

@4NDHINAGAR.

Ref:= D.O. letter No: OFR/1283/18/v-l/
dated 18,1.1987 from the Secretary
Forest and Enviromuent Deparimeut...

' I had pubmitted nscegsary representation
ogainet the adverge reuarkp alongwith necegsary dooument g
in three parts vide this office Confidertial leotter
No: B3T/Q/T.7/467 & 1987.88 dated 17.3.1988. go far
no rzeply has been reoceived by me. It i« tharefore,
Tequent ed Ngoe¢gsary actions may kindly be taken eerly
ard I wuy kindly be informed guitably at your earliest.

Hope the sane will matisfy you, going
through records subnuitted to you, and find faults with

the pereons who have written the romerks.

o (e T"’ |

oY \\‘L“‘m
MgETA/S889 - - Y (K .R.PATEL) ,
Congorvetor of Forests,
gcc 12l Foreetry Bhgrugh.
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. : Sulbs- Adverse remarks ., 4, 1986 tp 31,3, 1987
e » in the conrtdentigl raport of

shri, XK.R, Patel, IFS Coiservator of
Forevste,, .,

~—
2
Nes A/EST/T,7/ of 152,93,
Bhrsruch dated Q. 11, 1992,
b. <l q
./],%M Ea‘f"
The Additionsl Chisy Secretary,
Forests & Bnvironmant Department, o)
Sechivalaya, _

|

Refs~ This office letar ‘vernacular)Noy //VHR/ T, 7/

t

13“ dﬂtﬁd 23- 90 19910

I had submitteq Y ropre<antution gguinet the
adverse reuwury coziunicuted (-~ me vily thoe Secretery
to the Forests ant Cpv Lrovimat Departoent Dy 0, latter
nunber CR/ 1283, Limvo ) ¢ (og 13,1, 19€8 vide this effiom
letter number ST/ AT T/ 867 dated 17.3,1988, 5o far
Mo reply has beern ctrzunicated tp ne,

Rpraguc L by PN
24 I had m@n%m&& Apainet my promotion vide this

0ffiCe lutter }p; MHHX/T.?/ 117/ catag 22.8.1931, 8p far
Do Taply 2or thie alyo trp beun given to ae,

It 4 requasted 4 3ultahle decinion of Governmoent
Rey kindly te comaun lieatod tp me,

8

O v - Censervatpy of Forests,

| / Soclal Ferestry Clrcle,ﬁﬁgm
/WVN‘Q/’ /

Copy subwitwd to the Chigy ccretary to the
Covernkernt pr Cujarat Saomvalwc, Tandhingger with
reference to thig office lotter number oited in the
reference for favour ot information,

Copy submitted 1o the Princtpal Chisy Coaservator
°of Forests, Gujurat Staty, Vadodara with reference to
this effice lotter munktor gite

¢ ln the referencu for
faVopr °of mocervary action,

B
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= Czufgiypl;wk From :
Office of the fvisaAte
FEp conservator of Forests,
K “© Vadodara Circle, Vadodara,
gatyen Chambers, ond Floor,
pratap Road, Raopurd,
vadodara=390001, (Gujarat).
Wo, ST /1 /2 1/ 133 oL 199394
Dated ¢ S o Juky o 1993,
I’)/(}—)«JL—
To,
The Secretary, 7
to the Government of India ' k%‘“ fo?ﬂ'
Torest & Mnvironment De artment,
Paryavaran Bhaval, 8th Floor, ‘ e 40
¢.G,0, Complex, TLodi Road, o b
NEW-DRHI - 110003,

Sub : Adverse Remarks in the Confiduntial Report of
Shri K,R.,Patel, 1IS., congervator of Foregts,
for the period from Y -4-1986 to 31-3-1987.

Sir,

The Governmeit of Gujarat had communicated to me the
adverse remarks vide D,0, Letter No.CFR-1283-18-V~1, dated
18=01-1988., 1 had gsubmitted my representation against the
adverse remarks vide Letter ho.EST/A/T.7/467/Bharucb, dated
17=%-1988, So far Gover pmept of Gujaratl has not taken any
decision on Iy representation, inspite of repeated request..
TLagtly I had gubmitted an s ppeal T0 TEE MOST HONCURABLE
PRESIDENT OF INDIA, Through proper channel., The copies

J ] are attached herewith.

““\»L\\'Q/’ From the perusal of the remarks, it will be seen that
they are written with prejudice mind and vindictive in
nature, No 88y documentary evidences had been also given.
A1l the remarks are vagues, rageless and of fictitious
nature and opposite to the works I did,

My oftfice and technical works are pnot hidden from the
gtaff wherever I have worked bBoth in offices and fields,
he gsame can bhe verified on the spot, Those will be better
testimony about my works, rather thap ny self praise on
papelr .




' /]2 1/ @

—

V. Pending disposal of my representation, the Government
of Gujarat has given a promotion to my Juwmior 1nd had done
me further in justice, With this view I have mogde this
appeal to you for decision,

Yours faithfully,

e

( X,B,PATEL )
Conservator of Foregts,
Vadodara Circle,

Copy suhbmitted to the Chief Secretary to the Government
of Gujarat with referer~e to the letter No,A/EST/T.7/95/of
1992-93, dated 09-11~1 2 and No,IST/T,21/27/0f 1993%-94,
dated 03-5-1993 'opies attached herewith),

Copy submitted to the Secretary to the Yovernment of
Gujarat, Ceporal Administration Department, Sachivaliya,
Gandbinagar for favour of necessary action..

Copy submitted to the .dditional Chief Secretary,
to the Government of Gujarat, Forest & Invironment
Department, Sachivalaya, Gandninagar with reference to

. above letter for favour of information,

Copy suhmitted to the Principal Chief Conservator
of Forests, Gujarat Stats, Vadodara with reference 1o
ahove letter for necessary action,
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AXS in the Con=idey
. ehort of Chri he X, n“ﬁi, i
bontorvator or ?oro#‘ﬁ, or tha

e Jeriod from 01-4-1086 + 0 31=3~1n07

» Io. M/ -‘2 7 /of 199—)"{“ .

Tadodora,  Dated : 03 ~05=100=
L0y \
- 2 - . . - . i B f%'ﬁ)
the lbost somourahle Precident or india, I}\)L,[hﬁ‘
— vyt
LEI DT,
—.*'-.‘-—..‘_

I, lioa TQSpectfully Ciry have to aunit that T hag Nanh

‘//@NLGWQ///”

colunicateod adverse Feharize for the neriod frém 01-4=1936 44

31=3=1987 vide Sooretnry 00 the Dorast o Dvironnant

- o .
Lonardrian

e

Government or Gujarat, GUH@REDﬁ'ﬁI, D,0, Letter F'o.CF. /1005 =11 -
=V=I, dated 13-01- 1969,

I haa suhnitt ad B Torarontotiop asninst the Qdvorae

)

- remarks vide Lotier Lo /L/J,?/JG?/lharnch, datnd 17 =3=1010
to the Secretary to the Toract - hvironrent U@ﬂﬂVﬁnont,
Governnent of Guijarat Ly AL ipany to eXnun e the gane,

L had subnityed TelinGer vica “eitar Ho,‘FJ/A/7.T/“f‘/
Bharuch, Gadag 05-1=197q,

I had cubrg+ oUa A0 venind - alon i th e * - e
of 1y pronotion vide Lette: O.A/‘Sf/1.7/117/bhﬂrneh, datnd
22-6-1991, Lastly T nag revvestof ride Lottnar IO.A/TPT/T.T/
95/&harveh, dated 09=11-1000,

So far no decesion havo -2en talen apd corrlvnicated %o ne
Yy the Government or Gujarat, Thie bas cavsed ne irvomara™1e
loan in ny promotion,

I thereforo, oot eomeetiully Tir, sppid to yon
apneal for your '-ipg concit~ration apd Cecangion,

loat Fesnectfully I A
) : ) 0TS singerele

P C9vﬁ =
[ At \Gute
/Q‘VW\Q// ) ’ . 4."7‘?1‘:{1 ,\
’ 6’(“ Cohnnrsmior oo AGE e
wIn Jirele, nde nra,
SRy ol tivironniend AT R,

LoveNivohnt of PPt Aeng
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Copy suvhmitted throush proner channel %o the
Principal Chief Concervator orf forests, Gujarat Cinte

. “y

Vadodara for onwards transnicsion apd hecegrary actions,

Advanc e cony subnitied to the Aduitional Chief Eeecretary,
to the Forest & mivironnent Departuent, wachivalaya,

Gandhinagar,

Copy submitted to the linistry of Personnel, Puhlic =f

Grievences & Pension (Dopartmont of Personnel & Traiping,

Wew Delbi) (through proper channel).
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1IN THZ CAVTRAL AMINISTRATI VE TRI BUN AL .
AHIEDABAD BENCH AT AHAZDABAD.

¢
MISCELL AN AOUS a4 FLICATION I C CF 1993

N7 *

é\\// CRI GINAL A PLICATICN NO ,%7@ P 1093

2X K NUSHAI R. PATHEL
CV QNSERVATCR OF FORESTS,

VADC DARA CIRCLE,
SATYRN HUILIING, RAFURA,

P

VAm Dl:\;qlk ) 390 OOl- « e e ’Z‘!‘p]i Cint

G MBS RX IO B

VERSUS

1. Union of india,
Ministry of Forest & Enviromment,
CE Complex, Lodhl Road,
NEN DELH.

=
I —Cr LS
B'gls*x‘un C. A1 \;}

I 5
AT o0 vorbovovacde

U v

I =~ Abed Benelh

R0 (91973
6\:',@/,: V |

b~ - = B

& G " .

w = @\' 2. The State of @jarat

E258% Y (Mot ce to be served through the

Sacretary to the ©vt of @jarat,
Forest & Enviromnment Dep tt,
Sachi valaya, CANDHINAGAR.

3. The Frinclpal Chief Conservator
of Forest, State of Qjarat,
ist Floor, 40, dmnexe Ruilding,
Raorura, VAILDARA, «++. Regpondents

M PLICATICN FOR CCNIDNATICN C¥ DELAY
e The peti tioner sulmits that he has filed
the Criglnal Mplication Mo __ of 1993 for issue
of dlrections to the Respondents to dlspose of
s rerresentation for expunction of adverse remarks

entared in hs oonflidential Report for the year

1986—87. The petd ticner states that he is filing

this Miscellanecus Application alongwith ang in




&

T ! e nal arnli st on
surmort o £ the above mentoned original <1!‘;{‘1l CatLon

recuesting this ‘bnourable Trilunal to condone the delay

- 2. o - 4 e a 17 1 o n 1 den .QT
incwmoration of certain adverse remarks in his Confidential

- . Y AT ~£ G311 arat
Renort for the year 1986-87 under Gvernment of Wjarat

o\
to the VA,

legpon genl ts

CFR..1726 3-18-V.1 dated: 18- 1-88 ( Annexure A1

The applicant made a represen tation to the

for exrunction of the said remarks from hd s

. : ] RST/A/T.7 /467
Confidential Report under his letter Mo EST/A/1.7/407 of

. ; . ce et vas £
the CA) ut aksx No response was recelved 1ro

‘thereafter,

was nromo te:

M s adverse

walting for

pe t..l ‘d O“A‘ =

the mnet tioner was nel ther communicated any
e pe one .

3

1

17-3-1988 (Annesure A2 to the (OA),

- e - ] 1y ) +
reninder dated E.8- 1989 (;m-.ﬁ(—:x\.xlvf A3 W

ty
2
A
=
o
<
6]
=
o
Uy

nondents

siverse remarks in his QR nor any officer junior ® Rm

& 4 -~ y F‘,
H11 1991. He, therefore, believed that el ther

% . e ol have bhe
ranarks have been expunged OoX they have Decome

. ) X ~H et v ko on
ue to passage of Hme and accordingly kept on

- . . - ad’ .
Addl Hional “ne

.
h
®
a
S
g
(a1
Q
i
’S[:'
H
1))
(93]
e
1]
=
-

. 1 - . - -y ol =71 2l , o
reninders against the adverse ramarks and agalnst

the nromotion of his junior It he coul 4 not recel ved any

rasronse from the BRespondents.

D
X
=
0
)
o

Ty ’
Be the pet

i tioner, thereafter, filed CA 98,93 for

£ the adverse remarks as well as against
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the promotion ¢f his junior igroring the peti toner for

promotion, CA o8 /93 alongwi th Review plication is

presently pending adnission with this Ffonourable Trilunal.
Ag the cause of action with regard to expunction of adverse
remarks is barred by limitation, the retitioner is filing

a separate Vi alongwith this MA for issue of drections
|

to the Res;:‘fm dents to dispose of the representation

dated: 17-3-1988.

4. 45 the petd Honer had excellent CRg upto the year

198 5-86 am:i‘; because he ould not be igiored for promotion
when his rq;;:reswtaﬁon was penging oconsideratdon with the
Respondents, ‘the peti tioner had no apprenhension 1;:hat he
ooul & be @v%er superseded for promotion under such

circumstances. Fe therefore, Xept on waiting for his

p romo tion on his twrm without resort to ap;;zmgch any ocourt
of law. I’bjwever, the subsegquent illesal promotion of his
junior was ;a olt from the blue for t"d‘m a@ainst which he
promp tly apipmachesl this tonourable Tribunal vide CA 98/03
whichis pending adnission with this fon'ble Trilunal

alonguyith a Review feplication.

5. In view of the forewing facts, the pet tioner suhni\ts
that he has sufficdent cause for not approaching this
fonourable Triunal for expunction of .the adverse remarks
from his CR for the year 1986-87 and therefore, the

peti tioner arproaches this YTonourable Trilunal for condnation

of the delay in filing the accompanying OA for issue of

- 4 o
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dlrections to the Respondents to d@lspose of the peti tioner's

-4—

representation dated : 17-3-1988. Hanca the petd tioner
prays before this tbnouraidle Trilunal to be pleased to :=-
(A) allow this Miscellaneous Application,

(8B) a;z?gone the ﬁ_elay in filing the accompanying CA, 3
(C) aw%r@i cost of this MA to the sppidizatiox applicant.

(D) award any other and further reliefs as may be

on si sge:éd proper in the interest of justice.

nd for which act of kindness and justice the applicant

shall for ever pray.

flace : Vadodara Aplicant

Date ! 8“‘&,}61?'{3

/A/\'(}:,Q ’
b s ‘
(r.B. S3HARMA)
Adwcate for the applicant

Ky
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I KaNUBHAI RANCHHODBHAL PATEL, Conservator of Forests,
)r
-~ B Voadodara Circle, vadodara, do hereby verify that the

contents of this Misce.

jot

laneous Aprlication for
condonation of delay in filing my Orxiginal Application
for issue of directions to the Responients to dispose of
ry revpresentation dated 17-3-1988, 2re true to my personal

knowledge aod belief 2nd that I have not suppressed any

material facts.

vadodara

Place 3 \(kw4v"“
pate’ : ¥ BSeptember 1993 AppTicent

selemnly Affirmed Declared
BSwern Before me by... ... X Qad

Q -l
R A Desix
Wetary, Baroda

e~
e

Subwirided ,

“The /i\pph(‘_czi;cn hes baen -(b'\ihd tn oxdes d mO\( be

ploccd b@{c*,a Hon'ble  Bench for Necess e “{' Oocless

SN <o /{ 4%
ff/lTJ' a g A

DR (/) (;7//%7/
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wovernsent of Gujerat, |

I'orests & Lnvircnment Lej.urtment,

> urcer No, CHFR/1200/1504/0,

Sechivaluya, GCandhinegar,

Lty /01/19%,

shri K., ratel, I3, Conservatur of iorests was comaunicate.
following adverse remurka incorporated in his confidential repart
for the yeur 1986~87 unier Govt, WU, M0 eliR=1163=18=V1 dt. 18,1, .

Te “"He 18 very slow in disposal of paper work and needs conatar
goadlng® .

2e %iils comprehensions of technicil matter is linited®,

Je  "H1s cuntritution in the field of exploring new methoda of

_wWork 18 pruectically nil,

ke iie la unable to oryanise and motivate Lis subordinates for
quick disposal of paper work.

¢ ke runs the offices of circle in & routine manner without a
sense Of purpcse &nd directicn,

€e le shuuld exercise more control over his office staff for
Guicker disposal of paper work.

Shri K.Re latel hes represented to Government under his lett:
dated 17.3.568 %o expenge sbove aiverse remark comtunicated to hir
~ftear careful consideraticn, Government Lus decided to expange
the following adverse remurks and retain the remalining adverse
remarks in his confidential report,

*His contribution in the field of exploring new methods
of work is practical nil,

PR Accordingly, GCovernment arder that the above said adverse
9 reaurks should be exjunged and the rest should be retained in
; confidential report of Shri K.?, Patel fur the yeur 19C6-87,

By order and in the napse of the Covernor of Cujarat,
A N

I 4

( A. K. Rakesh )

Leputy Secretsry to Govt, of Gujarat,
A o g Forests & rnvironment Lepuartsment,.
’7')/ll_¢(¢\,v“—\v~ ‘Té’
!‘L,,.,/ /,?»f/\'_l‘l -‘ihl’i K‘R. Pat’l' IE‘.S,

., . . Conservetor of iforests,

(}LZI’L‘:VI""" vm“ cu‘cl‘. Vldm“.
AN é—‘—-bt"\_, 1,,- )

£

G ’? f’_%‘?’\é:(;'v‘-ﬁ..
T e yeo Copy toz-

v-;v-»v'l:; — )

‘ O - 2 )ﬂi/// 1. Shri H.u. Vﬂi&bﬂu", r’:"iﬂﬁipﬂl Q‘l‘r can“wx‘tur :’: r ‘t'
N Cujarat Stete, Vudodara, e

tAgeva <e The Ly.Secretary to Covt. of india, Hinistry of Environments,

W= ;:: 5:{:;"- raryavarén Luaven, CGO=Complex, lodi Road,
elni,

C\{ ,723. CQRQ ‘,11. af :ﬂhri Kor‘{o lb““l‘
0= Z:Z%k’ s i
g % velect fije L~3p, vollectop,
S it.va /e
I ———— 5§ - ¥a




